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| the interim prayer. Mr G,Sarma

\Advocate for Applicant (o)

seev oo hbvocate. for Respondant ()

T Cowtst rders

Heard Mr N.putta,learned couns-
el appearing on behalf of the
applicant and Mr G.Sarma,learned
Addl«C.G.5.C for the respondents.

Application is admitted.

Mr Dutta prays for an interim
order of stay insofar as the
applicant is concerned. We havq
heard Mr Dutta at some length on:
opposed the prayer. He needs som;\
more instruction to place and for
that purpose he prays fcr 10 déys
time. Prayer’allowed.

‘List on 12.5.97 for written
statement and further orders. )

Meaﬁtime. the operation of the -
impugned orders No.D.A.Cell/36

B

- dated 7.5.93 and NOoDvocell/246

dated 3,.3. 97/11.3.97 insofar the /

‘applicant is concerned shall remain
suspended. ) e

b ...

Member Vice-Chairman
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objection if any.

r—

(2

‘Mr G.Sarma,learned Addl.C.G.S.C
prays for further  two weeks time to
~receive -instruction. Mr U.Bhuyan, lear-
ned counsel for the applicant does not
Oppose the. aame. In view of the above
we grant two weeks time to receive

instruction.
' ist on 4.6.97 for written state-

ment and further orders.
Meéé%;/’ Vice=Chairman
~N

i
On behalf of Mr N.Dutta,learngﬁ.
counsel for the applicant it is prayed
that 10 days time may be allowed for
£filing the rejoinder. Prayer allowed.
List on 18.6.97 for further orders

7/

Vice=Chairma

Member

g

Isse notice to show cause®wiiW the
applicatioh should not be-admgtteq.} |
We have heard lHr.7.2huyan learned
counss2l for the applicant and Mr.G.Sa
7ddl.C.3.5.C for
Sarma reccivea~nﬁtic

List for oéuozq on 8-7=97 for

the respondents. MNr.G

Haard MreUs Bkuv*n learned counse
appraring on behelf" of the applicant

on tl.e prayer of intazlm orders Tl

JInez not have any instructions
Therefore, he is not inda position £
hic submicsion.

i
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" 19=6=97
. e 'the appllcathB should not be admittedg

o

; .. Member

Mem%er ‘.f e vice—Chairman

G

EY

Issue notlce to show cause why J

W"erhar\m heard ¥Mr.U.Bhuyan learned

1,cdun3e1;f§r"the applicant and Mr.Ge i
‘Sarma' Addl«CaG. S Ce
 Mr.G.Sama receives ‘notice, .

for the respongents

L;st for order on 8-7~97 for

¥ objection if any.

Heard MreUe 5huvan learned counsel

~ “appearing_on'behalf of the applicant
‘. on the prayer of interim order.

“‘Héaf&:algo Mr.G.5arma. He does not

have any 1nstructlons. Therefére, he
Cis’ noL ln a pos;tlon to submit. On
hearlng bhe counsel we stay the opﬂrau
7 t1on of order(Annexure 2)dated.
13-5-97
'&nglneer, Bomdlla, Arunachal Praeesh

issued by the Executive -

"untll further order.

1,3Mem%er jfjfj B

Vice-Chairman

' ‘On ‘the prayer of Mr.S.Ali,

learned Sr.C.G.S.C. case is adjourned

till 14-7-97 for orders.
’ Interim order shall ‘continuee.

Vice=Chafrman

wfittenfstaﬁement has been filed.
List on 5.11.97 for hearing.

D/)
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‘Member

0.A.N0.88/97 \}\

MriU. Bhuyan, learned -;'é,c,ounsqe'l"*:f(;r

the applicant submits that the applica»llrt~ does
not W\ec'int. to press this application. Accordingly

- he prays‘chat he may be allowed to withdraw
v “the application. Mr G. Sarma, learned Addl.
'v"C.G.S.C., for respondent Nos.l and 2 and Mr
- G.K. Bhattacharyya, learned counsel for the

“other respondents have no objection for

Withdrawal.

Accordingly the application is dismissed

- on withdrawal.

Vice-Chairman



